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MOTION FOR ADJOURNMI'!NT 
~ 

Al.LEO!!.D FAILURE OF GOVERNMENT TO 
OIVE PROTECTION TO HARlJAN AND 
OTHER VOTERS DURING THE RE(]ENT BYE-

SLECTION81N U. P. AND BIHAR AND LARGE 
SCALE RIOGING OF ELECTIONS 

MR. DEPUTY-SPEAKER: I have to 
inform the House that I have received 
a notice of adjournment from Shri Vayalar 
Ravi which reads: 

"The failure of the Government to give 
protection to the voters, especially, toHari-
Jan! and other weaker scctions, to exercise 
their right of franchise freely and larse-
.cale rigging of the election. by the Ruling 
Party in the bye-dections held in UP and 
Bihar where the two Chief Mini.ten of 
respective States contested." 

I give my consent to the moving of the Ad: 
journment Motion under rule 56. Shn 
Vayalar Ravi may now ukfor leave Dfthe 

House:to move~the motion . 

••• • ~)q~ .~~ (~) 
it ~_. ~ fit; ~ ~iI'e ~ 
miR: ""' ~ it arft if ~ lIT ~ 
11'Cf;f~ ~ ~1I1<:: oi; ifTt ~ ~!if t:t~"'R 
,,*,Wi If, hr~ 1f ~? it "Ir-At ~~ 
~f'ti ~r ~ ~.~.'f~*~­
f .. f.,~WIit it ~~~ if; ~ cA ~ 
~ft:m ~ite ~ ~ ~ ~flT. t. ? 

SHRI SHY AMNANDAN MISHRA 
(Begusarai) : My submiuioD.. is that. the 
House &Ild the Chair are i10und by \hi: 
Constitution and by the Rules. The rul~ 
say. that a matter of urgent and publ4: 
importance can be th~.ubject mat.~r of a 
motion. But that does not mean that any 
matter which does not pertain to the juris-
diction orthe House can be railed in this 
House. 

The first condition is that that matter 
must lie legitimately within the sphere 
of jurisdiction of this House. Otherlviwe, 
there are so many things going on in the 
world which can be characterised as mat-
ters of definite public importance, but they 
cannot be raised in the House. . . 

So, the Chair must be extremely wary 
and the Chair must exercise all caution_ 
Otherwise, the Chair would be going out-
side the bounds of the Constitution and 
outside the bounds of the rights of this House 
and outside the bounds of the rights of tbe 
Chair itself. 

Here, the matter relates clearly to the 
administration of the State. Then, their 
is another aspect. This also relates to the 
administration of elections. Both thcse 
matten, in my humble opinion, donot~­
tain to the jurisdiction 01 this House. The 
adminiStration of the State cannot be dia-
cussed in this House. Ona. that unhealthy 
precedent i. established in this House, there 
can be no end to such motions being raised 
in this House. Then, with regard to ·the 
administration of the elections, 1 wlJl.lld 
like to remind you of article 324 of the 
Constitution which reads : 

"The ,,-superintendence, directiPll aDd 
control of the preparation of the electrol 
rolls for, and the conduct of, all elections 
to Parliament and to the Legislature of 
of every State ........ shall be vested 
in a Commission (ref erred to in this Con-
stitution as the Election Commission)," 

So, if there has been any malpaa:tice, 
that can be taken up only throug/l 'an 
election petition. Otherwiae, [. am .. 
warning .the Chair in all h!UDillCr ibM 
we will be allowing ..• (Ifll4m4JtiDIu);.; . 
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MIl. DEPUTY-SPEAKER: I would 
like to make it very clear to the Memb 'n 
that we shall hear ~y in ailene<: 
aDd peKe because otherwise there will 
be only pandemonium and" no iau~ 
~ be railed in this House. 

SHRI SHY AMNANDAN MISHRA : J 
hav,' drawn your attention to article 334 of 
the Coutitution. Then, certain laWi have 
been puoed by Parliament regulating 
electiona-The People'. Repreoentation 
Act of 1950 and the People'. Represen-
tation Act of i951. If there are breacbea 
or violatiom of theoe laWl, they can be 
~ up in. !' court of law through an 
election petttion. What I was warning 
~ Chair with all humility was that 
If you allow a ddc_ion in this HOUIIC, 
that discussion may be prejudicial to 
the p~inga before the eourt. Shall 
we take a .tep which will prejudice 
the adminimation of justice in this 
matter? HOIl. Memben can come with 
a motion for eonaiderating the conduct 
of the e1ectiOlll by the Election Commi-
Ilion.' but they cannot come with a motion 
uUnlt the Gaw2nment. Where is the 
c;,..tral Government involved in thi. 
matter? Have they shown any proof 
or evidence to the Chair in support of 
their motion? 

I really do not know whether the Ghair 
can admit any motion only on the basi. 
or the physical strength of number. If 
any adjournment motion i. going to be 
allowed only on the baais that any party 
or. group can muster lio Memben, 1 
think that wauld be allowing a bad 
~t in this matter. This kind of 
physical strength of numben should 
not lead ~e Chair to admit any adjourn-
ment motIOn. T~e Chair baa to go into 
all aspectJ of th .. m~tter, constitutional 
~d admhistrative. So, my humble opinion 
II t!'at the Cin.ir will have to consider 
a&a~ whether it il not an invalid 
!OOtiD!' one which cannot be admitted 
l~ th .. House. Therfore, you have to 
gtve further thought to it before you 
can uk the hon. Member to ask for 
leave .•...•.. 

MR. DEPUTV -SPEAKER: My diffi-
culty is that all these aapeeta have been 
IOIfe into by the hon. Speam. 

SHRI 'SHYAMNANDAN MISHRA: 
We have" to be sati.fied in thi. matter. 
Let the Clair come out with a ruling. 
I have ra~1ed a point of order. 

MIl. DEPUTY-SPEAKER: There i. 
DO question of a ruling once the hon. 
~ baa admitted the adjournment ::::"00. If you are oppoeing it, you can 

SHRI SHY AMNANDAN MISHRA: 
!here are grave coostitutional iauea 
lDvolved and the House will have to 
be satisfied in this matter by the Chair. 

MR. DEPUTY-SPEAKER: The hon. 
Speaker has taken all theoe aspects into 
conaideration and given his CODleDt. 
If you are opposing the adjournment 
motion, you can do 10. 

SHRI SHY AMNANDAN MJSHRA: 
Are we not entitled to lOme amount of 
edueation by the Chair in thil matter? 
Are we not entitled to know Crom the 
Chair the re&IOIII when the iauea are 
patently 10 grave and serious ? 

MIl. DEPUTY-SPEAKER: The Hon. 
Speaker baa already taken into COllli-
deration all th.-.e things. 

SHRI SHYAMNANDAN MISHRA: 
Let the hon. Speaker come forward 
and te II us all about it. Let not the Deputy-
Speaker say in a blanket way that the 
Chair hu already taken into account 
all these conaiderationa. We have to 
be aati.fied about thi. matter. It i. by 
penuasion that the House can proceed 
to function. Where il the penua-
.ion fro;o the Chair ? You apect 
from us that we .h~uld pcnuade the 
other side to our point of view.The Chair 
allO baa a clear duty in the matter to 
I""'uade tho Ho~ with regard to the 
lIOuea that I have raised. These are COlli-
titutional issues. . 

SHRI GAURI SHANKAR RAI: You 
have to give a ruling to come on the 
ucord. It i. not as the hon. Speaker 
has taken already a deci.ion. You kindly 
call the hon. Speaker. Let the hon. Speaker 
come and give reuoTIJ for a decision 
taken by him b 'cause it must come 
on the record. The House .hould not 
be treated 10 lightly. (/nkr,uplimu) 

SHR K. P. UNNIKRISHNAN 
(Badagara): The hon. Speaker was well 
within hil jurisdiction to admit this 
adjournment motion. If you read it care-
fully, it refen to the right of franchise 
which is a basic right and that fundamental 
right baa been violated by the Central 
~ment. It il the failure of the 
Governmen t to gi ve protection to voten. 
particularly, the Harijana, the Adivasil 
and other weaker sections of the comm-
unity to aercise their right of franchise. 
It is a constitutional right; it il a baIic 
right. It il the duty of the Central Govern-
ment to protect this basic and cODltitu-
tional right. They have failed to prote~t 
that right. There has been a large-aca1e 
rigging in these two constituenciea. 
Therefore, it i. c1carly within the. juris-
diction of thi. HoUle to discUII this 
important and acrious matter. That is 
why we ~ve brought forward this adjourn· 
IDCIlt mobon. 
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You are as good as Speaker now. You 
are in the Chair. 
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"The right to move the adjournment 
of the Houac for the purpose of dil-
cussi';'!. a definite u::'tter of urgent 
public Importance .... 

There are two conditions: One, it should 
be definite; and the second, it should 
be a matter of urgent public importance. 

" .. shall be subject to the lallowing 
restr;.ctions, name] y, 

(i) not more than one such motion 
Ihall be made at the same litting; 

(ii) not more than one matter shall be 
dilcuooed on the same motion: 

(iii) the motion shall be restricted to a 
specific matter of recent occurrence; 

(itI) the motion shall not raise a question 
of pri vilege; .. " and so on and 10 
~rth. 

Now, lee the language of the motion: 

"Failure of the Government to give 
proteetion to the voten, lpeciall y 
to Harijans and other weaker sections, 
to exercise their right of franchise 
freel y and large scale rigging of the 
elections by thel'uiing Party in the by-
elections held in Uttar Pradesh and 
Bihar where the two Chief Miniaten 
of respective States contested." 
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MR. DEPUTY-SPEAKER: I think, 
the language is quite clear; it il "failure 
of the Government to give protection .... 

SHRI SHYAMNANDAN MISHRA: 
\\ hich Governmen t? 

MR. DEPUTY-SPEAKER: Evidently 
the Central Government; I take it .. 
Central Government •.•..••• 



SHl\lSHYAMNANDAN MISHRA: 
liowQ the Central Government ru-
ponalble'? 

MR. DEPUn.SPEAKlR: Otherwise 
_would 11011 bediacUlingit .. (I~) 

Let me complete. Plcaae have patience. _I ]YOTlRMOY BOSU (Dia·. 
mood Hariiour): Sir, i have been trying 
W·a.tch your eye; I GIlIIot atCh lIaythm, 
••• (I"""~J 

NJl; DEPUTY-SPEAKER: Let me 
complete. 

sSlU VASANT SATHE (AIt",,") 
'nUs .. a new discovery that you are 1D the 
habit of catdUftg IOmething elae abo. 

MR. DEPUTY.SPEAKEll : Mr. 
Bee.., you look at me, DOt Mr. Sathe. 

: 6HIlI JYOTIRMOY BOSU: Some 
pc!ople are handsome, aO they think that 
we are looking at them. 

MR. DEPUTY.SPEAKER : Why are 
-lOu'at1r'acted -by handtome people? 

SHlUJYOTIRMOY BOSU : The fail· 
'tIre of the Goverilment to the extent of en· 
hting he aDd fair dectiollll and pr<>te&tioa 
to "oten etc. is a haw and order issue and 
to a State Government subject, if there is 
aa)1hingofthillort. In 197~, when there 
wa. maaive rigging in West Bengal, I 
·tikd.to raile thJa matter here for -two days, 
but the Co~ Mern~ now sitting 
in the.oppoaibon Aid that it eould DOt be 
ui.ed here. PoJJlicaUY and Constitution. 
'aIly, we are tbllWy bpp.»ed tnat any matter 
teaatiag 10 tile State GovernlDent ahould be 
diecuaoed 011 the floor of the House. we 
are'not psg to allow that. If you do it 
now, we shall DOt be obeying. " •.•...... 
; ....... (1IIlmuptilmr). 

MR. DEPUTY.SPEAKER: Mr. Boau, 
there is DO question of not obeying, but I 
muat allD aay IOmethiug in this matter. 
Theqlle.tionis thatifthcreare certain State 
iDaua.. ........ (llIIm1IjIlioar) I am on my 
I ega ; nothing elae will go on record. 

~ SHR'- UGRASEN ~;;;-T- _. 
, 

--MR.DEPlTry:SPEAK.ER~ Air;;-;;-
the Chair is ~ncerned, if there are lOme 
dlaUtrnvhlch pertain purely to the State, 

UNot recorded. 

tho.e ahal! not be a1lowed·to be discUlSed 
on the Honr of the House, I can give that 
aaur&Jice to you, Mr. Boou, and tbat is 
lIgainst our Rw,," of Procedure. In this 
ease let us examine; what is soaght to be 
hisbJighted is the faihue of the Government 
to give protection to the vo ten. 

. S!fRI DINEN BHATTAC HAlt Y A : 
Which Go"ernment? 

MR. DEPUTY-SPEAKER: I take it 
the Central Government. It aa ys, pro· 
tection"to the voten, and Harijans and other 
weaker sections. 

~s.ao lIGan 

'SHRI SHYAMNANDAN MlSHRA: 
May I draw your alttnrion to 1m article 
of the Constitution... (I nltrrujJlio1U) 

I want to draw your attention to 
Article 3g4(6) of the Constitution which 
aays: 

"The Ptaoident, or the Governor of a 
Stat.. shaHl when so requested by the 
Election Conunission, l1Iake available to 
the Ekction Oonuni..oion or to a Rcsional 
Commiuioner such staff as may be necaoary 
for the discharge of the functions conferred 
on the Elr.oclion Commission by clause 
(.)" .... 

The Staff is given to the Election Com· 
mission at the request of the Election 
Commission ..... . 

SHRI YAY ALAR RAVI (Chirayinkil): 
How i. it relevant here? 

SHRI SHYAM_"A!lJDA~ MISHRA: 
...... by tile Prc.'1i':lf'!nt or the G~v~rn~r. 
So, the State Government does not 
come in the pictW" e ill that crudity in 
which they are trying to point out. The 
Election Commisaion is solely incharge; the 
EJection Commission hal got tbe ataff, 
the officers cdncerned in the admini"tra-
tion of elections. Therefore, the re ... pon-
sibility cannot be foisted on the State 
Government. Thus viewe:l, where i. the 
responsibility on the State G:lVernment 
for tbat matter? Or; even, if it i. for the 
State Government in some way, at it is 
ar!tued here, what evidonce have· they 
adduced before the Chair to.how that the 
'Central Government is inYOlved in this 
matter? 

SHRI K. LAKKAPPA(Ttmrulr) : We 
have got all the T1Iatenal to prtrve. 

SHRt SAUGATA kOY (Barrackpore) : 
W'hy are you allowing him'? 

1 

.. 



Moticm lor 

MR. DEPUTY-SPEAKER: When he 
is ~ing so rae constitutional objection, I 
.hall hear him. And it is for me to decide 
on it. Btlt please have your patience. 

SHRI SHY AMNANDAc\! MISHRA : 
So, my humble question i. : wh~ther these 
people who havegivennorice ofthi. motion 
have given allY evidence in support of 
their contention that the Central Govern-
ment is involved in this matter? If the 
Central Government is involved, then you 
can certainly think about it. But the Cen-
tral Government or the State Government 
also are not directly involved. It is the 
Blection Cormnission which h... got the 
sole respomibility in the matter of conduct 
of dectiono. This is what l' have tried to 
point out. 

MR. D.3PU [y-SPEAKER : As far as 
the Election Commission is concerned, 
I th ink the onl y governmea t that is res-
ponsible for it i. the Central Government 
becaus~ no State Government can ........ . 

THE MINISTER OF STEEL AND 
MINES (SHRI BIjU PATNAIK): 
Before you consider taking up this motion, 
I would like to explain the gov,rnment's 
position in this matter. 

The Government's position is very ckar. 
Under Act of Parliament, a constitutional 
body called thc Election Commission of 
India has been set up whose husiness and 
du.y i. to conduct toe elections. If th, char-
ges b:ougnt forward by the hon. Members 
of the other lide in terms of an adjourn-
ment motion have been even remotely 
riJh t, then it is the business of the Election 
Commission to declare the election in 
those constituencies void. In fact that 
has been done in various elections and 
In various State elections we have seen 
the Election Commission declaring certain 
elections in certain constituencies void 
when there was pressure, when there was 
occupation of the poUing booths or 
where the voters were prevented from 
voting and it becomes a subject for 
satisfaction of the Election Commi .. ion 
that such a situation has taken place 
and it has declared the election in those 
constituencies void and elections were 
held once again in those constituencies. 
The motion is just saying that it is the 
Government ana .... uming that it is the 
Central Governltj.ent, the c.."'ntral Govern-
ment's view is that it pertains neither 
to the Centra) Government nor to the 
State Government and the authority 
concerned h ere is only the Election 
Commi •• ion. This i. the Central Govern-
ment's view. It is upto the Chair to do 
whatcv~r you like. It is upto the Members 
of the Oppositiun to create headlines 
after baving lost misuably in these two 

electiuns. But the fact remains that this 
is the Central Government's opinion in 
the matter. 

SHRI B. SHANKARANAND (Chi-
kkodi): We repudiate the charges made 
by the hon. Minister that we are raising 
this matter only just to make the headlines. 

SHRI C. M. STEPHEN (Idukki): 
With respect to adjournment motions, 
we arc regulated and controlled exclusively 
by the Rule. of Procedure opclt out. 
There are precedents which are opelt 
out in the Directions hefore us. There 
are two stage.: One, the Speaker considers 
whether there is~rim.tJfa&ie C81~for admit-
ting the motion. The word used is 'prima 
facie.'. Here in thiJ case, the Spealter 
is satisfied that there is a primil filcie case 
for admitting the Adjournment Motion. 
Ruling has been given that it i. admissible. 
The Speaker has ruled that. Once it 
is r<ded that way, then, it becames the 
property of the H"use. The HoUle can 
decide that permission will not be given. 
Tne House· can decide that .P':rmission 
will be given. How that perlllJlSiOD mUit 
be given is also opelt out. Once the ruling 
is given, going into the meriu of the 
case does not arise at all. 

Two procedures are stipulated here. 

One is a case in which the Speaker 
decides that this is admiaaible. 

Another is a case in which the Speaker 
decides that it is not admiJ.ible. Even 
where the Speaker decides that it iJ in-
admiJsible, the party concerned can meet 
the Speaker in his Chamber and discuSi 
the malter with him and give a written 
representation and he can revise it. It is 
not tbe other way. 

l'heref ore, once the Speaker has 
decided that it i. admislible, then, what 
is the next stage spelt out in the rule? 
Once it is decided that it is admissible, 
it becomes the property of the lIouse. 
The House can decide either to grant 
leave or not to grant leave. The merits 
of tbe q uestioD does not arise at all. 

As to whether a State matter CIUl be 
discUlled, as you have rlglrtly pGinted 
out, this it lomethiDa which mould be 
regulated by the Chair at the time of 
the disctlllion. That governs not only the 
AIljOUJ"lllDO:Dt MotioDi. That· ~ also 
other MotioDl, discwsioDl etc. ThOle 
tbiap wllich aaouid IIOt be -dioaIacd 
here will not be pcnnittcd by 

. the Ohair at the time of dilcUliion. Se, 
getting permiuion of tile HoUle iI· the 
next IC&ie now. 



Papl!1's taid 

IShri C. M Stephen] 
We need not go into the merit of the 

cue now. Mr. Speaker has ruled that 
the Adjownment Motion iJ admissible. 
Therefore, it bas become the property 
of the HOUle. You may kindly ask the 
HoU8C whether leave iJ to be granted 
or not to be granted. When once the 
House grants leave, we will proceed 

. to the diJcllllion of the matter. 

SHRI VAYALAR RAVI: I ask for 
leave of the House to move my adjourn-
ment motion. 

MR. DEPUTY-SPEAKER: Is leave 
to IIlOVe the motion opposed? 

SOME HON. MEMBERS: We oppose 
it. 

MR. DEPUTY-SPEAKER: ~ the 
leave iJ opposed, I ask memben who 
are in favour of leave being granted 
to rile in their places. 

I fiud that there are more than 50 
Memben who are in favour. Leave is 
granted. The Adjournment Motion will 
be taken up at 4 P.M. today. 

., . .,-.. 
PAPERS LAID ON THE TABLE 

STATBIIBNT RE. NBws h1lM IN 
ORGANISI!R 

THE MINISTER OF STATE IN 
nIE"MINISTRY OF DEFENCE (PROF. 
SHEIl SINGH): On behalf of Shri 
Jagjivan Ram, I beg to lay on the Table 
In punuanee of an aDurance given by 
him on the !29th July, 1977 a statement 
(Hindi and Englilh vcnions) about th .. 
matter railed by Sbri Subramaniam 
Swamy, M.P. in connection with a news 
item which appeared in the OrglPliser 
(Delhi) of !27th June, 1977 entitled 
"Sub-standard MIG Engines cleared 
during the Emergency." 

[PlacedilllibrtlTy. See No. LT-1459/77]. 

Ravmw & ANNUAL Rl!PoaT of 
HtlCDunAN INIBCI1CIDEI Vrn. poa 

1976-77 

~"'" ~ .. ~~ 
) ~if~.m (.~m~): 

..r JJft" ~ ~. ~'t.1IIT ~ .m: i 
) ~ClfiIIfOjq", 19561tilrm:r 61!J1'i 

Papers taid 

<it ~ (1) i ~ f;;qf~­
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h, ;rt ~r i ~ 1976-77 i ~­
~~~"1m~1 

(l{Y) ~m'f ,~~{~ fn 
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[PlacedillZibrary. See No. LT-r460/77] 

REVIEWS ANNuAL REpORTS AND 
STATI!""'1mI 

THE MINISTER OF EDUCATION, 
GOCIAL WELFARE AND CULTURE 
(DR .• PRATAP CHANDRA CHUNDER): 
I beg to lay on the Table-

(I) (i) A copy of the Annual Report 
(Hindi and Englilh venions) of 
the Indian Council of HUtorical 
Reaearch for the year 1975-76 
together with the Certified Acco-
un II and the Audit Report 
thereon, under rule 45 read 
with ruk 44(d) of the Memo-
randum of ~iation and Rulea 
of tbe Indian Council of Hiltori-
cal Research. 

(ii) A statement (Hindi and 
English venions) showing reasons 
for delay in laying the above 
document. 

[Placed ill library. Sit No. 
LT-I¢II77]· 

(!2) (i) A copy of the Annual Report 
oftbe Indian Institute of Techno-
logy, Delhi, for the year 1976-77. 

(ii) A copy of the Review (Hindi 
and Englilh versions) by the 
Government on the working of 
the Indian Institute of Techno-
logy, Delhi, for the year 1976-77. 

(iii) A statement (Hindi and 
English venions) explaining rea-
lOllS for not laying simultaneously 
the Hindi venion of the Report 
mentioned at (i) above • 

[placed ill library. S" No. 
LT-I¢2/77]· 


